33 Persunal Exnlanation
hy Member

In regard 1o the specific cases of alleged
deaths due to food poisoning in  Banda
District referred to by the Hon'ble Mem-
ber, the State Government has reported
that one Kalloo lodged a report at Police
Station Ailani on 3rd May that five of his
relations feH ill after taking bread pre-
pared out of awa which had been collected
by begging by his cousin sister in the vil-
lage Alona. Out of the said five relations,
thtee died before any medical aid could be
given in the hospital while the rest two
were discharged after recovery., The post
moriem of those who died could not
clearly establish the cause of death. The
wiscers is being sent to Chemical Exami-
mer by U.P. Government. We are request-
ing U.P. Government to communicate to
ws any additional findings in this case.
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11.59 hrs,
CONSTITUTIONS (THIRTY-SECOND
AMENDMENT) BILL
THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKER DIKSHIT): I
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR, SPEAKER : Motion moved:

“That leave be granted to introduce a
Bill further to amend the Conslitution

of India.”

SHRI SAMAR GUHA (Contai): 1
want to oppose the motion for leave to
introduce the Bill. for the following
reasons,

12.00 Hrs.

A resolution was adopted by this House
on the Bth December, 1967 to take steps
against this practice of defections. Accord-
ingly, u committee consisting of the
Members of all the Opposition parties and
also representatives from the Government
was formed, and this committee had deli-
berations and held many meetings, and on
the basis of the discussions at those meet-
ings, cerlain recommendations, some un-
animous and some not unanimous—there
were some dissenting noles—were  also
made, and the report was published and
circulated by the Government and sent to
the Members also.

I agree with the objects of the Bill that
the Prime Minister or the Chief Minister
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in the case of the States should not conti-
nue to hold office without being elected
for more than six months, T also agree
with the provisions that neither the Prime
Minister nor the Chief Ministers should

hold office without being elected from the -

lower House, th.e Lok Sabha in the case of
the Prime Minister, and the Legislative
Assembly in the case of the Chief Minister,
I quite agree with it.

There were a number of recommenda-
tions made. Firstly, there is the code of
conduct of the political parties, and a re-
commendation was made, Then there was
a recommendation about the limitation of
the size of the council of ministers. Al-
though it was not unanimous, it was the
general view of the committee that there
should be a limited size of the council of
ministers. It was almost accepted.

I may quote from page & of the report
which says : .

“The formula before the committee
was that the size of the Council of
Ministers should not exceed 10 per cent
of the strength of the Lower House in
the case of unicameral, and 11 per cent
of the strength of the Lower House in
the case of bicameral, legislatures; in
regard to States and Union Territories
where the strength of the legislature was
below 100,—" etc,

So, certain
made.

MR. SPEAKER: These can be gone
into at the time of consideration; not when

leave is being sought for introduction of
the Bill.

recommendations were

Shri Samar Guha: I will finish in one
minute, About the right of dissolution be-
ing accorded to the council of ministers,
questions were raised about the merits.
There was also a recommendation made
about it, I only want to point out what has
been stated in the report which says :

“Compared to roughly 542 cases in
the entire period between the First and
the Fourth General Election, at least
438 defections occurred in these 12
months alone. Among Independents,
157 out of a total of 376 elected joined
various parties in this period. That the
lure of office played a dominant part in
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decisions of legislators to defect was
obvious from the fact that out of 210
defecting legislators of the States of
Bihar. Haryana, Madhya  Pradesh,
Punjab, Rajasthan, Uttar Pradesh and
West Bengal, 116 were included in the
Councils of Ministers which they helped
to bring into being by defections. The
other disturbing features of this pheno-
menon were : multiple acts of defections
by the same person or s<t of persons..."
etc,

This cycle of defections has beer, com:.
pleted. Unfortunately, the ruling party is a
grant conglomeration of defectors of diffe-
rent political parties, from the CPI, from
the erstwhile Praja Socialist Party, the
erstwhile Socialist Party, the Jan Sangh,
the Swatantra party and so on.

Now, there is a sign of defections from

the Congress party itself. In the States,
there are signs of defection from the
Congress party and the Congress people

are Killing the Congress people there. With,
a view to consolidate their own position,
they are bringing this Bill without con-
sulting the Opposition Members, It was the
duty of the Government to consult the
Opposition parties before introducing this.
Bill in the House; at the stage of prepara-
tion of the draft they should have been
consuited and a consensus should have
been evolved.. .

MR. SPEAKER: You can mention this
al the time of the consideration stage,

SHRI SAMAR GUHA : When this Bill
was in the stage of drafting, what did we
witness in Orissa ? What did we see in
Manipur ? In Banaras recently some of
the socialist M.Ps had been allured to
defeat; in the SSP conference, the highest
dignitaries of the Congress Party were
preseat; in fact they addressed that con-
ference and they allured those people to
does
not include the consensus that was arrived
at by the Defections Committee, The Rul-
ing Party has become a big political super
bazar.

MR. SPEAKER: Order, please, This is_
the introduction stage. )

SHRI SAMAR GUHA :\l am conclud-
ing. This is brought with 2 view to con-
solidate the future of the ruling party. This
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'should be withdrawn and there should
have been conshltation with the Opposi-
tion Parties and on the basis of the con-
sensus | new Bill should be brought be-
fore this House.

SHRI UMA SHANKAR DIKSHIT : He
has raised certain questions of merit und
varioas details. We are at the stage of
introduction of the Bill. All these matters
can be considered by the House freely at
fthe time when the Bill is taken up for
consideration and we shall certainly deal
with them, with the question he has rajsed
as to why defections have taken place and
s0 on. Our understanding of the opinion
of the House is that the House as a whole

has heen wanting a Bill of this kind 1o
come hefore it.. .

-

(Interruptions)
™R. SPEAKER : Th: quastion is ;
.“Thzl leave be granted to introduce a
Bill further to amend the Constitution
©f India.”
The motion was adopted,

‘SHRI UMA SHANKAR DIKSHIT :
Sir, 1 introduce the Bill.

—_—

12.08 Hrs,
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tiii )NoN-COMPLIANCE OF THE Provisions

OF SECTION 16(2) OF THE InDiAn Tarirr
Act, 1951 By THE GOVERNMENT
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